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without modifications. The Chairpe6on appointed for the meeting has filed his alfidavit

veriryiDg his report dated l4d' July, 2017 which is annexed as Exhibit 'F' to rhe petirion.

4. The Counsel for the Petitioner fi.rrther submits that as directed by this Tribunal, notices

have been served upon all the Regulatory Authorities narnely, colcemed Incomg Tax

Authorities, Central Govemment through Regional Director and Registrar of Companies

Pune. No rcprcsentation is received by the Petitioner Company from any Regulatory

Authority. The requisite infomation called for by the olIice of Regional Direcror has

already beeo submitted by rhe Petitioner Company and no further informarion has been

sought for.

5. At least l0 days bcfore the date fixed for hearing, Petitioner Company to publish the

notice of hearing of Petition in two local newspapcrs viz. "lndian Express", in English

language and translatior thereof in "Lok Satta", in Marathi language, both having

circulation in Pune as per Rule 16 of the Companies (Compromises, Arangements and

Amalgamations) Rules, 201 6.

6. The Petitiorcr to file an affidavit ofservice regarding the directions given by the Tribunal

three days before the date fixed for final hearing and do report to this Tribunal that the

direction regarding the issue ofadvenisement oflhe notice has bo€n duly complied with.

V. Nallasenapathy, Member (T) B.S.V. Prakash Kumat' Member (J)
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